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SHRI G. M. BANATWALLA (Pon- 

nani): Mr. Speaker, Sir, under Rule 
377 I wish to raise the following mat­
ter of urgent public importance:—

The Government set up a Minorities 
Commission about three months ago.

It is shocking to know that the Co­
mmission has still not been provided 
with adequate staff and suitable ac­
commodation. The Budget for the 
Commission has been reported to be 
still under consideration of the Home 
Ministry.

This has created serious hurdles and 
delays in the smooth working of the 
Minorities Commission.

Sir, according to a Report publish­
ed by The Statesman, in its issue dated 
the 9th May, 1878, the Commission 
has had to depend on the Home Min­
istry for the availability of a suitable 
venue to hold its meetings. Of the 
three meetings it has held so far, two 
were arranged in a Committee Room 
of the Home Ministry, "when it was 
not needed by the Ministry.’

People who wish to place their 
grievances before the Commission have 
also consequently to face many diffi­
culties and hardships.

The Chairman of the Minorities 
Commission Shri Musani, has a1» 
been reported to have observed in his 
Press Conference on March 23, 1878 
that the Commission had to function 
in a sensitive area of how the minori­
ties are treated in the country. To 
discharge such duties properly, tt 
would need certain facilities which 
are not in sight so far.

It is also necessary that the Com­
mission engages some talents from 
Universities etc. for research into and 
study of the problems faced by Mi­
norities.

The snail’s pace with which the 
Government has taken up the ques­
tion of provision of necessary facilities 
to the Minorities Commission is most 
unfortunate and is contrary to the 
Government attitude and views with 
respect to the Commission expressed 
by it while announcing its formation.

MR. SPEAKER: Now we come to 
Call Attention. Shri Chitta Basu.

SHRI CHITTA BASU (Bara sat)— 
rose.
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MR. SPEAKER- You must come 

and meet me in my Chamber.
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MR. SPEAKER; I am not replying 
here. If you want, you may come 
and meet me in my Chamber.
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MR. SPEAKER:.........Don’t record.
(Interruptions)••
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The hon. Member then left the House.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Sir, I gave notice
under Rule 377 about Bata Shoe where 
there is strike for more than sixty 
days.

••Not recorded.


